Title: Need to allot accomodation to all the Members of Parliament.
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MR. CHAIRMAN : Let there be no running commentary please.
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... (FFaEr)

MR. CHAIRMAN: Madam, please conclude now. Please sit down. Let me tell you something.
... (Interruptions)

MR. CHAIRMAN: Please do not get up like this. Please hear me.

... (Interruptions)

MR. CHAIRMAN: Madam, please resume your seat. You had your say.

... (Interruptions)



MR. CHAIRMAN: Shri Rao, let me conduct the House.
... (Interruptions)

SHRI K.S. RAO (MACHILIPATNAM): Sir, on this issue of accommodation, she is fighting for the last eight
months.

MR. CHAIRMAN: Please hear me now.
... (Interruptions)

SHRIMATI SURYAKANTA PATIL : Sir, we want a ruling from the Chair. ... (Interruptions)
T T WA W IR IR @ ¢ | AU WiEG! HAA-ad o AR v A | 7w Fel w1 e 22

st we=t o GEE: fRw it o o faet €, & e see i . (saT)

gt g TR M R T A T R R T AR e TR asa A @ €

... (=g4m)
MR. CHAIRMAN: Will you please resume your seat? I have to inform the House about something.
... (Interruptions)

MR. CHAIRMAN: Madam, do you not want to hear me? You have already said, whatever you wanted to say.
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MR. CHAIRMAN: Madam, please resume your seat. Shri Athawale, please resume your seat.
... (Interruptions)

MR. CHAIRMAN: Will you please hear me? [ am on my legs.

... (Interruptions)

MR. CHAIRMAN: Please resume your seats. The hon. Member was taking up this matter again and again and
she has given a notice of Privilege.

... (Interruptions)

SHRI MADAN LAL KHURANA: Sir, this is not a Government Committee; this Committee has been
constituted by the hon. Speaker.
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MR. CHAIRMAN: I have to inform the House about something. What is this?
... (Interruptions)

MR. CHAIRMAN : The hon. Speaker has spoken with the Minister of Urban Affairs, and the Chairman of the
House Committee in this regard. It is being sorted out. Therefore, the hon. Speaker has disallowed the Motion.
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MR. CHAIRMAN: Since the hon. Speaker has already spoken with the Minister of Urban Affairs and the
Chairman of the House Committee in this matter, the Motion was disallowed by him. If the Members want any
clarification, they can meet the hon. Speaker.

... (Interruptions)

SHRI BHUBANESWAR KALITA (GUWAHATI): Sir, this is a Privilege Motion. The hon. Minister of
Parliamentary Affairs has already clarified that no phone call has gone either from the Prime Minister or the
Prime Minister's Office. But an officer of the Government has stated that he has got instructions from the PMO.

MR. CHAIRMAN: Shri Kalita, the hon. Speaker has taken a decision on it. It cannot be discussed any further.

... (Interruptions)

SHRI BHUBANESWAR KALITA : Sir, how can an officer of the Government take the name of the Prime
Minister?

MR. CHAIRMAN: In this matter, the Speaker has taken a decision. I do not want this matter to continue any
further.
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MR. CHAIRMAN: No names of officers will go on record.
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SHRI K.S. RAO : If a four-time Member has to be on the streets, who will occupy the houses?
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* Not recorded
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MR. CHAIRMAN: Nothing will go on record.

(Interruptions)*

=

ot TraR T - wmafa i, e8W A, T SAAHE FHET @, AT FEET IS W ST € | 37 A A STereHe FId qHT 39 - 30
R 3@ 3R IR oo § areiieHT SAT| WA W $ AR 2 ' | wiew €

.. (SFEIHF)

Sl YASIAT TR : FAT a1 HIA ¢ | IT HHST Bl HIST & F& g | SUD! FHE & 9aH [HeR € 2 90T T 7gH € T W@ 2 ...
(=gaym)

SHRI ARIF MOHAMMAD KHAN (BAHRAICH): The hon. Minister is making a request. Kindly allow the
hon. Minister and also allow the other hon. Members to speak. (Interruptions)



MR. CHAIRMAN: I was mentioning that the Motion moved by her has been disallowed by the Speaker because
we have already taken up this matter with the Minister of Urban Affairs and Employment and the Chairman of
the House Committee. Therefore, it has been disallowed.

... (Interruptions)
it FHHIAT TETA : IR IS T HET T8l Iorms & | A= T 7T a1 Hd ¢ |

v (FHIYH)

T WEH | TI8H HHST B AGAT T | R o W@ & | IRt | A&t g 2

... (FTEY)

MR. CHAIRMAN: I was only telling that nothing will go on record.
(Interruptions)*

MR. CHAIRMAN: The Minister of Parliamentary Affairs wants to be heard. How can you raise it, when it has
been disallowed.

... (Interruptions)

* Not recorded
MR. CHAIRMAN: The matter has come to an end.
... (Interruptions)

SHRI ARIF MOHAMMAD KHAN : If the Minister makes a request and the Government wants to have a
discussion on this, why should you stop them? The Minister 1s making a request. You may kindly allow him.
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12.58 hrs (At this stage shrimati Suryakanta Patil
came and stood near the Table)

... (Interruptions)

MR. CHAIRMAN : Please go back to your seat.
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At this s age Shrimati Suryakanta Patil



went back to their seats)
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SHRI K.S. RAO : The hon. Members of this House are to be protected by the Chair. ... (
HAY)
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Interruptions)
13.00 hrs

MR. CHAIRMAN : If you want to continue the Zero Hour, then you should ensure order in the House.
Otherwise, we will adjourn the House for Lunch.



... (Interruptions)

SHRI K.S. RAO : Sir, do you want the Member to be on the streets? How long do you want the Member to be
on the streets?

... (Interruptions)
MR. CHAIRMAN: [ have already announced the decision of the Speaker on this matter.
SHRI K.S. RAO : What is the decision?

MR. CHAIRMAN: I have announced it. If there is anything else, she should take it up with the hon. Speaker.
That 1s all.

SHRI K.S. RAO : Sir, it is not the first time. She has represented it half-a-dozen times.
MR. CHAIRMAN: May I call the next hon. Member or do you want us to close it now?

SHRI K.S. RAO : Do you want her to be on the streets? Do you want the senior Members to be on the streets?
How long? Should it be for six months or for one year or for five years?

MR. CHAIRMAN: Shri Rao, kindly be seated. Let me tell you. The hon. Speaker has come to the conclusion
that this matter does not attract the provision of privilege. ... (Interruptions) Let me complete it, Shri Rao. Let me
convey what the hon. Speaker has decided. ... (Interruptions) I do not want to hear. Let me complete. Let me tell
him. ... (Interruptions) If there is any complaint against the allotment of houses to the hon. Members, ...
(Interruptions) Shri Meghe, kindly resume your seat. ... (Interruptions) If there is any such complaint, then, you
can approach the House Committee, failing which, the hon. Speaker.

SHRI K.S. RAO : We have done both.
MR. CHAIRMAN: This is the decision he has taken.

SHRI K.S. RAO : We have done both.
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MR. CHAIRMAN: The House stands adjourned to meet again at 2 p.m.
13.02 hrs

The Lok Sabha then adjourned for Lunch till

Fourteen of the Clock.

14.06 hrs.

The Lok Sabha reassembled after lunch at 14.06 hrs. of the clock

(Shri Raghuvansh Prasad Singh in the chair)
Tt Tetgd : a9 v & o1 g

st T e areEe (F1eiR) : W s, S e



[T 7elRT : ST =T 8 2

>SHRI K.S. RAO : Sir, this matter has been going for the last eight months. This is not the first time that it is
being raised.



